The Payment of Arrears of Pension
(Nomination) Rules, 1987






~

N 202,

GAZETTE

PubliSEIEd by A“thﬂﬁty =N

1

EXTRAORDINARY ISSUE

— ——— i ;

Agartala. Monday, October 12, 1987 A D.

Asvina 20, 1909 8. E. _

- PART-I—Orders and Notifications by the Government of Tripura;
the High Court, Government Treasury gte.

1

Government of Tripura.
) Finance Department. ] _
io. U, 8(7)-Fin (G)/87 - : D&ted,'Aga_rtaIa, the lith Septeniber, 1987.
NOTIFICATION '

In exercise of the powers conferred by section 15 of the Pens‘io:_f Act 1871 (23 of 1871)
the State Government hereby makes the following rules, namely :—

Short tile and . 1. (1) Those rules may be called the payment of Arrears of Pension
comencentest. : {Nomination) Rule_s,, 1987. . . . .
{2) They shall come into foree on the date of their publication ip the
official Gazette. - o . '
Applieation, 2. These rules shal] apply to the State Government pensioners who arg

in receipt of any pension under -the rules which govern such pensionars and
witich is payable by the Government out of the Consolidated Fund of Tripura.

v linitions, - 3. Inthese rules, unless there is anything re-pugnant is the.subject or context
a)  “Act” means the pensions Act, 1871 (23 of .1871): '
'b)  “Form” means 4 Form appended to the*rules : i
¢} 7 “Nomination” means normination . made under these tules ; -
d)  “Pension Disbuirsing Authority” means the authority  through
© whom pension is drawn and includes— 7' .
1} branch of 4 hominated public sector bank, or.
i) treasury. including sub-treasury, or '
1) Accounts Officer.
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4. Any pensioner to whon any pension is payabl: by the Government out
of the consolidated Fund of Tripura may nominate any other person (herein-
after referred to as the nominee) in accordance with the provisions of rule 5:°

who shall receive, after the death of the pensioners all moneys payable to the \f

pensioners on account of such pension on, before or after the date of suoch
nomination and whizh remain uapaid immediately before the death of the
pensioner. : .

5. (1) Hvery pensioner who has retired on or before the date of commence-
ment of these rules shall nominate any petson for the purpose of rule 4 in Form
‘A’ and submit it, in triplicate by personal service after taking receipt or by

sending through registered post acknowledgement due to the respective pension_

Disbursing Anthority through whom pension is drawn.

) (2) Within thirty days of the receipt. of nomination in Form ‘A’ as .

_ referred to in sub-rule (1) the Pension Disbursing Authority shall get the partis

culars of the pensioner, as mentionad in Form "A’ verify with reference to
the available records and return to the pensioner, afier obtaining a receipt thereof,

officer authotised by him in this behalf. The iriplicate copy shall be sent to the
Accounts Officer of the Department from where the pensioner had retired while

" the original copy of the nomination. shall be.recorded.

(3) Every employee whio is due to rétire' after the -date of commence-
ment of these rules shall, submit the 11omilnation, in triplicate, in Form ‘A’ to
the Head of Office of the Department froin where he is retiring within three

- months before or after the date of retirement.

(4) Within thirty days of the receipt, of the nominétiqn- in Form ‘A’
under sub-rule (3), the Head of Office shall get the particulars of the pensioner, -
as mentioned in Form ‘A’, verify with reference to the records of the‘establish- |

- ment and return to the pensioner, after obtaining the receipt thereof, a duplicate

copy of the nomination in Form ‘A’ dluly attested by him or by an officer
anthorised by him in this behalf,. The. triplicate copy duly accepted shall be
sent to the Accounts Officer, who shall pass it on to the pansion Disbursing
Authority alongwith the pansion payment Order, If the pension payment
Order has already been issued in a particular case, the pomindtion shall
be sent separately quoting PPO  number and otheér particulars of the
nensioner 1o enable the pension Disbursing Authority to link it with the pension
payment Order. ¢ ‘ o

(5) A notice of modification of nomination including cases where a
nominee pre-deceases the pensioner shall be submitted in triplicate in Form ‘B’
{0 the pensian Disbursing Authority in the manner specified in sub-rule (1) and
therealter the provisions of sub-rule (2) shall apply mutatis-mutandis with modi-
fication as if it was made under sub-rule (1). U

(6) A nomination or a fresh nomination or a notice of medification of
nomination shall be signed by the pensioner or, if he is illiterate, shall bear his .
thumyp impression given in the presence of the two witnesses who shall also sign
a declaration to that effect in the nomination, fresh nomination or notice of
maodification ‘of nomination, as the case be. '

(7} Nomination, fresh nomination or notice of modification of nomina-
tion shail take effect from the date of receipt thereof by the pension Disbursing
Anthority or the Head of Office, as the case may be.
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o

6.

A nomination made under rule 5 and accepted by the pension Disbursing

" Authority or the Head of Office, shall be conclusive proof with regard to the

persons nominated to receive arrears of pension of the pensioner under these
rules. . ‘ ’

7. The arrears of pension payable under these -rules ghall be paid in.

accordance with the provisions of the’existing rules governing the mode of pay-
ment of pension. ' : : : dE

8,
shall

Where any doubt arises as to the interpretation of these rule,rthe matter
be referred to the Government of Tripura, Finance Départment,

B.B. Bhattacharjee
F.O: & Deputy Secretary,
Government of Tripura

ui



Tripura Gazglte, Fxtraotdinary Tssue, October 12,1987 A, D.

e SSOIPPY T
. WO preH
1200 $100020Y/AINSEIS 1/ueg
: Aoy
Smsingsic] vorsusd Jo oImyeusig

ST $320PPE 250T[M (1suopsuad jo gurey) WoIy WQ&SE udd
20O Jo peap/Liiofny Swisingsi(y uo
= ‘ 0O JO

: — §S2IPPY
ranoisuad Jo OTUET PUE {ayeIa1IL 31
" wopsssadtur qUUTTEY 30) SIMESUIg

.

F S TR R R R .Qoﬂﬁ%

q sey uopeuon/uonedndde 1LU} pslishelg)
isuad oy Ag Jues aq 01 TUawIagpayMo U0y
pral/ANaoyiny FWsIngsicy wosuad jo ampudIg
weoetecet CUSSQIPPE PUR QWIEN _

—INRUSIS ¢ SSAUILM

ceeese00mIg

6

“preatl
51003, [[BYS UORBURLOT HIIGM
10 Sutuadder] vo Aouafunuo)

8
£ITOUT § 23UILOY TR0

om Sunnp uoisuad op aA0a1 fBLr
oym tosiad Jo SSPPE PUB SWEN

L

18130 B4 J1 NG JO AEQ

:1OUTHT §f SRUILOT -

1puowuad Y diqsuoneRy

m :
; - youoisuad
oty saspaoop-aid asoqe (1) wwnfod
FOPUR SDWWOT L 358D HE oauuIon
Sy30- JO SSAIPPE  PUE  SWEN

¥

"£J1IOUTW §,35UNNOU I}
Sunnp uorsiad pres aif} 941081 Avwt
- ogqm nosiad Jo SSOIPPE pUt AWEN

£ [4
g Touotsuad
Jo ilm
o, diysuonkRy

| 2UIIOU
. 21 JO SSAIPPE PUL 2TUBN

e e g

suswifed Ul 1o ¢ OTF apun HOT3g PRWIET uosiad A1) JBUNLOU AGaza

IouIUE SU sdumuoun 3f

A 41.._,.))u
SRR TR Ml Rl
e

v

[R6T fseiny ?o:iEEoZu.soﬁcum Jo Imauy JO

R .......ﬁﬂU.ﬁanﬂ.w
AINSERIL Nued JO aweN)

S 3a ey AI0TINY FWISIGCSIQ UDISURG

A I TS A

e X



Tripura Gazette, Extraordinary Issue, Ostober 12, 1987 A. D.

LR = -

T s e ‘greiedy ‘ssoxg Eoﬂ&opomu Snma.r ag: e ﬁuEam "

.........._.....mmﬁﬁﬁ@d ,._‘.:.—nﬁ..ﬂu.—ghmgmﬁwDH.H._\V—cﬁ , X R ) ¢ . .‘ ................................-UHQQ
JRnIoymy oEmEpwﬁ coauogmo uu:prma:o . , : . uer
, . i ‘wry 03 @uEBE puB E:uonmo nuop mmn VB0 s gy
mmﬁwcr s0YA Qu:oaﬁm Jjo DESG::::::::. WOI)' PEAROSI Uasq SBY (g WOII) co;ﬁ:ﬁoc\nosru:mma Eﬁ vuwzao
N — QENHMMQ MG.GAH ) 3 s \........-...-................. mmDu.mVﬁ.u¢q Mvg.ﬁ Qaﬂwz
, bzoﬁs< mEEEm_Q norsuad jo EEmumﬁm . _ - - . aamuudiy © ESOUNM
SS2IPPY B s . : : . o )
' zouoisuad JO-2UIRU PUL (21BISN . ¢ _ B =1 §
_ ...t zo_mmuﬁﬁz quunty 10) E.Emnm_m o B oodE .
, S RN s 8 L 2
: ENZ: : ?.HOEE 8, 20UIIOU .Gﬁo o ,
21092q [BYs coE.EEo_.H yolym a1 SuLinp uoisuad oﬁ saT2001 LBl “LOUIMI ST SRUIUOU . o .
Jo Suueddeq oy wo fouoFunuoy) oy uoszad Jo ssaIppe pUE aWeN By Jrpag jo e wuowsued yum duysuonsieyl
- T z .. g = : i o , i
. _ ¥ . E- [ T |
humo_ms& uﬁ . ©AJIouLuI’S SAUTIOU o o .
mumroooﬁu& (1) uwmjoz wwpun . ooy Sunnp uwosuad ples 0 UMK rrauosuad
OUITHOU U} 9SBO U} SoUNUOY 2V} 9412001 few oym uosIad oyl Jo - Jo L7 S i )
IO JO §SRIppE PUB JWEN SS2IppE pus oEmZ IOWUESIQAUIMOL JT 98] diysuoneey - eoUMLOU JO SSAIPPE 2 SUIRN
3 , - - .
> L36] oMy
(WoryEuIuoN) zoamum JO SOV Jo yeuAed o hc G u_E .EEE.:.:..............::.:...co apewm, BoNBUImou snofaaad ay, Jo _

i : (o101 Tendes ur touowisued Jo owel) e s
-.....-.'.-’-.-.-..-..-.-.--.--.....-..-.-.-.\n
1

UONJB[[2UED U1 UONEUIIOU SATEUINE aSEo:o,« o3 eyBw mmﬁun :
. . uuﬂm

*0319 I90THQ ﬂason_oﬁbnmmﬁhiém 91 JO STUBN
‘fauoyiny Fuisingsiq vorsuad Iy

oL

(¢} ¢ oy &e5 }
(g—IWess



